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as referred to in the payment of Bonus
Act ;

(iii) deputationists would be eligible only if
they are drawing pay in the scales pres
cribed for the posts in the undertakings.
For this purpose those deputationists
who are drawing their grade pay plus
deputation allowance may be given a
specific period to opt for the Company
scales of pay.

{b) Under the Payment of Bonus Act emplo=
yees getting a salary of Ra. 1600/-and below per
month are eligible for bonus which would
be caleulated on the basis of salary of Ra. 750/-
per month for those who draw a salary of more
than Rs, 750/- per month upto and inclusive of
Rs. 1600/- per month, Similarly, under the
Bureau's instructions the ex-gratia payment
would be paid to officers drawing more than
Rs. 1600/« per month but for the purpose of
calculating the ex-gratiz pavment the salary
would be deemed to be Rs. 1600/- per month,
irrespective of the actual salary drawn by the
officer. Bureau's instructions are intended to
provide for some incentive to the senior mana-

gers also.

{¢) If bonus at the maximum rate of 20%
is declared under the payment of Bonus Act
by any cnterprise, officers drawing a salary of
Ras. 750/- to Rs. {600/- per month would be entit+
led to a bonus of Rs. 1800/-. The amount of
bonus in the case of officers drawing less than
Rs. 750/- per month would be calcylated at the
rate of 20% of their annual salary. Officers
drawing more than Rs.1700/- per month will be
entitled to an ex-gratia payment of Rs. 3840 for
the yearin case they also brcome entitled to get
ex-gratia payment at 20% of their annual notion-
4l salary under the prescribed formula, provided
all other conditions specified in para (a) above

are satisfied,

{d) As the accounting year ended only on
the 31st March 1971, it is too early for the audi-
ted accounts of all the cuterprises to be ready
on which basis bonus is to bie declared.
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Conference of Vice-Chancellors of South.
ern Universities

3772, SHRI C. JANARDHANAN: Wwill
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ;

(a) whether the recently held conference of
the Vice- Chancellors of Southern Univervities
had suggested exchange of students between
Universities for short periods 3

(b} whether the Conference had also urged
the University Grants Commismsion for liberal
aid for such a scheme ; and
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(c) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P, YADAVA) ¢ (s)
and (b). Yes, Sir. However it may be stated
that the Univemsity Grants Commission is al
ready implementing a scheme of providing as-
sistance to Universities to enable the students to
know the country by visiting other Universitics.

(¢) The proceedings of the Conference are
being placed before the next mecting of the
University Grants Commission.

Continuning Eaglish as Optiouxl Medinm
of Instruction

$773. SHRI C. JANARDHANAN: Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Vice=Chancellors of Southern
Universities have upanimously favoured conti-
nuing of English as an optional medium of ins-
truction besides the regional language for degree
courses ; and

(b) if s0, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE MI.
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) : (a)
The Conference expressed itself in favour of
continuing English as an optional medium of
instruction beaides the regional language for
degree couracs,

(b) Government have noted that the resolu-
tion is in accordance with Supreme Court Judge-
ment.

Scholarships to Children of Teachers

3774, SHRI MADHURYYA HALDAR ¢
Will the Minister of EDUCATION AND 80-
CQIAL WELFARE be pleaced to state :

{a) whether Government are having any
plan to give scholarships to the children of tea-
chers particularly bandicapped children ;

(b} if 30, the total number of scholarships
proposed to be given dusing 1971-72 ; and

JULY 2,197
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(c) the total number of applications received
by Government so far?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID. P. YADAVA) : {a)
and (b). The Department of Education in the
Miniatry of Education & Social Welfare have
been opérating since 1961-62 the scheme of Na-
tional Scholarships for the children of School
Teachers under which 300 fresh scholarships
are awarded every yrar to the children of work-
ing school teachers for post-Matriculation stu-
dies. The children of school teachers who are
Physically handicapped are also eligible to ap-
ply for a scholarship under the scheme.

The Department of Social Welfare of the
Ministry of Education and Social Welfare bave
also been operating for the last 15 years a
scheme for the award of scholarship to physi-
cally handicapped children including children
of teachers. 1300 scholarships are proposed
to be awarded under this scheme during 1971.
72.

{¢} The scheme of National Scholarships
for children of School Teachers is implemented
through State Governments who are allocated
scholarships proportionate to their teacher.
population. The Scheme was advertised recent-
ly and the State Governments would not have
reccived all the applications so far. Similarly
the last date for receipt of applications under
the ascheme of scholarships for handicapped
children ia 30th Septeruber, 1971,

Naruls Finance Company

3775. SHRI SAT PAL KAPUR : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

{8) whether Narula Finance company is in
}iquidation for acarly two yesrs and the depo-
sitors have not been paid any money as yet; and

(bj whether Government are contemplating
sny steps to regularise the transactions of this
Company ?

THE MINISTER OF COMPANY A¥-
FAIRS (SHRI RAGHUNATHA REDDY):
(a} Yes, Sir, The Naruls Finance Privw.?
Limited wes ordered to be wound up by Delhi





